
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD. 

A/MA/OA./ LA./' 	198 ' 

Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

' 	
Adv. for tha 
Respondent (s). 
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In this aeslication the petitioner 1ae challa- 

ogod the orcer dt. 17.8.89 	ereby her serviceS are sought 
/ 

to be tennineted with effect from 19.9.89. 

theo the matter came ui for afmission, we have 

ocard ir. 	 or 1r. .i-I.o1enki. 	seeks ncieSs1on 

t withdraw apolication to enable him to examine the rules 

góverninq the services of the setitioner, and other materials 

in supoor of the ClazJn of the petitianer. The permission 

is granted as prayed for. The petitioner will be at liberbv 

to file a fresh ao:lication on the same cause of action. 

Accordinrly the aeplication stands disposed of 

as withdrawn. 
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